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' . (b) after sub-section (1), the followmg sub sectxon shalllm be

1nserted namely -—

[18th Ma.y, 1988.]
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Act ;988.

“(14) Sub]ect to the provisions of sub-section (1), the price
referred to in that sub-section in respect of imported goods

shall be determined in accordance with the rules made in thig
behalf.”;
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the following clause shall be substituted, namelmr—-—

“(a) the manner of\determining the price of imported goods

under sub-section (14) of section 14;”.

1. 16-8-1988: Vide Notifications No, GSR T99(E), dated 18-7- 1988 Gazette of India,
Extraordinary, 1988, Part II sec. 3(1).
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